
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Qrig.inal„Ap,alication„Ng_-.1341„of._20gi

N e w D e 1 f'l i , t h i s 11 'i e 1.71 hi d a y of S e p t s m b e f 20 0.1

HON'BLE MR-V„K-MAJOTRA,MEMBER(ADMN)
HON'BLE MR_KULDIP SINGH„MEMBER(JUDL)

D „ N „ Sharma.,,

3/o Shri Jagan Nath Prasci.d Shar rna,
Junior Telecom 0fficer,

0-f f i ce of t hie Su ia -D i v i s i on a 1 C3f f i ce r- (Te 1 ecorn)

K0SHI KALAN (D i stt« Mat hiu ra) .

F-'errnanen t i c! en t i a 1 A d d r e s s

H o u s e N o, 6, S u r y a N a g a r G o v e r d h a n R o a d ,,
Pnst 0f f 1 ce „ Krishan Naqar > Mathu ra (U.. P ) -281004..

-APPLICANT

(By Advocate; Shif i D „N . Shai rrici.)

Versus

1.. Union of India^ through
The Secretary to the Government of India,
M i n i s t r y o f C o rn m u n i c a t i o n ,,
D e p a r t; m e n t o f T e 1 e c o m rn u n i c a t i o n .
S a n c f'l a i~ B hi a. w a. n .. hi e w D e 1 h i „

2„ The Chief General Manager Telecom (West),
U _ P 0 i r c ]. e , D e hi r a d u n (U P j »

3„ The General Manager Telecom,,
B hi a r a t S a n c h a r N i g a m L t d.,
Agra (U„P)..

4. The Telecom District Manager ,,
Bharat Sanchar Nigam Ltd.
C1V i 1 L. i n e, M a t hi u r- a ( U „ P )

5„ The Sub-Divisional Engineer.,
(  E-10-B) EXchange,
San,5 ay PI ace, Agra (. U. P) .

-RESPONDENTS

;By Advocate:; Shri R, P, Aggarwal)

.Q,.,„.R.„D,.XJ3I.Q.EALJ-

a.,3,MemberlAl

The applicant has chiallenged Anne;Kure A-1

date d 5 3 „ 2 0 01 a n d A n n e x u r e A - 2 d a t e d 4 4 „ 2 0 01 w F'l e r e b y

Accounts Officers have passed or-ders for recovery of a

sum of Rs.. 3 lacs from tdie salary of tine applicant. It is

alleged that tlie aforesaid recovery has been ordered



w i t hoII t; adC'pt: :i n g 111e i,> i- ec r 1 ed p r oceciu re an d t i'lat t hiese

orders have not been rjassed by any coinpetent ai,r[:horities

a e. w e 11 „ T hi e a p p ], i c a n t I 'l a s s o u g h t F o 11 o w i n g r s i i e f s -

( a) T hi a t t h e e a i. d r e c o v e i - y o f R s . E i g h t
Lacs t hi ruse upon thie applicant

a r b i t r-a ril y w i t h o u t a n y
j u s t i f i c a t i o n ̂  w i t; h o u t s e r v i n g o n h i rn
any Show Cause Notice by the;

Competent Authority and without
fo], lowing any procedure known to lawn,
may kindly isej set aside by the orders

of this Hon 'b 1 e Tribunal..

(in) That any such recovery effected fr-orn
tiie salary of tl'ie applicant., may
kindly !;>e ordered to be i-efunded to

1: h e a p p 1 i c a n t w i t hi 12 % p e n a 1 i n t: c i- e s; t

For the duration of its retention of

r e c o V e r e d a in o u n t,

(c;) I ss u e a n y o 1;: hi e r an d f i..i r t tie r o r de r s ,
r  w hi i c 1"! m a y b e d e e m e d 'F i t a I'l d p r o P' e i~- i n

t i'l e c i i- c u III s t a n c e s o f t hi i s case 1 n

order to safe-guai'd the intei'-est of
,3 u St ice

and

( cl) a 11 oi/j costs of t hi i s ap'p 1 i cat i on

2. Despite sufficient oppu-otun it ies having been

granted 'to thie i~espondsrits to file thieir reply, they have

f a i 10 d t o "f i 1 e t h e s a rn e „

3  We haVs Inea r d t he 1 ear11ed courise 1 on !:>ot hi

sides and corisidei"ed riespective pleadings and material on

record„

4 „ 3 i n c e t hi e r e s p o n d e n t s hi a v e n o t f i ]. e ci a n y

c o u n t e r~ t o t h e 0 A a n ci 1 e a i" 1 1 e d c o u I'l s e; 1 o f t; h e r- e s p o n d e n t s

hi as also not; controverted the al lsgal:;ions made in tlie OA,

it is I'l s 1 Cl t i'l a 1: p r o p e i- (v i' o c e c! u r e li a c! not in e e n f o 11 o w e; d

for ordering recovery of Rs,. 8 lacs from thie applicants

Applicant: further stated thiat thie or-ciers of recovei-y hiac!

i'lot 'Deeri passed by any competent authnority,. In this



bacKgr ouriQ

h o 1 cl a i"i e n q u i r y a s p e r

Ann r0S A"'l a.n'd i-'i-'P art? qua,tifit;u ano stAt

D'f cours0^ will have liberty to

the Rules and prescribed

' 1' 1 e r e s p o ri c! e r 11 s ,

i;> r o c e d u r e N o lO o s t s

.Kulclip Sirnljh)
Member (. J)

(V . K. Ma:] oti~a j
Member(A)

'  JlcK) I


